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RAMESH NAIR 
 

  This appeal is directed against the OIA dated 20.03.2019 

whereby the Learned Commissioner (Appeals) dismissed the appeal on 

ground of limitation as the appeal was filed after 700 days from the date of 

communication of the Original Order. When the matter was called out none 

appeared on behalf of the appellant. 

2. Shri P.K Singh, Learned Superintendent (AR) appearing on behalf of 

the revenue reiterates the finding of the impugned order and submits that 

the Learned Commissioner (Appeals) has rightly dismissed the appeal as 

there is an admitted delay of 700 days in filing the appeal before the 

Commissioner (Appeals). 

3. I have carefully considered the submission made by Learned AR and 

perused the records. On going through the grounds I find that the main 

grievance of the appellant is that the impugned order was passed ex-parte 
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as no hearing was granted.  Accordingly, the learned Commissioner (Appeal) 

has erred in passing the order ex-parte without providing opportunity of 

personal hearing to the appellant.  I find that since the order was passed by 

non observance of Principle of Natural justice, the order is not sustainable.  

4. Therefore, the impugned order is set aside and the appeal is disposed 

of by way of remand the commissioner (Appeals) to decide the matter a 

fresh after giving sufficient opportunity to the appellant.   

(Dictated & Pronounced in the open court) 

 

 

RAMESH NAIR 
MEMBER (JUDICIAL) 

 

Geeta 


